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SHRI BHAIRAB CHANDRA
MAHANTI: 1 a country like ours, it
is not a desirable thing that agricultu-
rists should have to import fertilisers
from foreign countries. Are the Gov~
ernment contemplating of setting up
new plants for this purpose and, if
s50. frcm which year India will not
have to depend op such imports?

SHRI SURJIT SINGH BARNALA:
Right now we are setting up some
fertilisey plants in the country and
they are likely to be commissioned
soon. One is proposed to be commis-
sioned by the end of this year one
perhaps in the next year. Like that,
we are having some others also in
view. But I cannot say that the im-
ports of fertilisers can be Stopped
because the consumption of fertili-
sers ig also increasing in the country.

MR. CHAIRMAN: Next gquestion.

{8 MAR,

1978] to Questions 30

Allotment of quarters to the CentraF
Government employees in Ghaziabad

*318. SHRI SAWAISINGH SISODIA: -

Will the Minister of WORKS AND-
HOUSING AND SUPPLY AND RE-.
HABILITATION be pleased to state:

(a) whether there is any proposal
unaer GGovernment’s consideration to
allot quarters under the General Pool
at Ghaziabad, to the Central Govern-
ment employees working in Delhi: .

(b) if so, what are the details trere-
of and by when quarters are likely to
be allotted to those employees who
have applied for allotmenf of quarters
at Ghaziabad; and

(c) whether Government are main-
taining any panel in respect of priovi-—
ty of applicants desiring allotment of
quarters at Ghaziabad?
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+[THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND-
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN--
KAR): (a) and (b). General Pool’
quarters gt Ghaziabad are primarily-

+[ ] English translation,
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meant for allotment to eligible em-
ployeeg working at Ghaziabad. After
meeting their demand in full, vacant
quarters, if any, are allotteg tg eli-
gible Ceatral Government employees
working in Delhi who have applied
for the same. As such. it is not pos-
sible to indicate the number of quar-
ters that woulg b available for allot-
enent to Delhi-based employees or the
date by which they are likely to be
allotted ang quarter.

(c) Yes, Sir.]
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[ RAJYA SABHA]

to Questions 32
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The question

pertaing to Ghaziabad.
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MR. CHAIRMAN: Is this your
second supplementary?
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[8 MAR. 1978

to Questions 14

Pollution of water of the river Naga-
pati

*319, SHR1 BRAHMANANDA

PANDA. Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION: be pleased to
state:

(a) whether it is a fact that a
memorandum has been sent to the
Minister of Health and Family Welfare
in which it has been stated that the
pollution of water of the river Nazapati
due {o discharge of poisonous effluents
of the J.K. Paper Mills into the river
is causing hazard to public health and
that people have been suffering by
drinking river water, as reported in
the “News World” of the 6th Febru-
ary, 1978 published from Cuttack in

Orissa.
1 1

(h) whether it is a fact that » num.
ber of deaths have occurred thereby
and the people and cattle, who h2ave no
alternative source of water supply are
forced to drink the polluted water of
the river and thus develop a number
of diseases:

(cV whether the Central Government
have made an enquiry into the matter;
if so. with what results; and

(d) what preventive measures the
Central Government have taken or
propete to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATIOM (SHRI RAM KIN-
KAR): (a) Yes, Sir. a representa-
tion dated 17th December, 1977 to
this effect addressed to the Chiel
Minister, Orissa. with copy to the
Union Minister of Health and Family
Welfare was received.

{b) The Government of Orissg have
stated that no report has been receiv-
ed about deaths due to use of this
water.

(¢) and (d) The Central Act, viz.
the “Water (Prevention and Control
of Water Pollution) Act, 1974”, has
10t yet been adopted by the State



